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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE.

ORIGINAL APPLICATION NO. 82 OF 2023

Abdul Samad Ismail Maknojia and 60 Ors. ...Applicants
V/s.
State of Maharashtra, N

Through its Secretary, Department,
Govt. Of Maharashtra and 9 Ors. ...Respondents

I, Mr.Hayat Ahmed Asir Ahmed Ansari, an adult, (erstwhile
partner of M/s. Mass Enclave), Director of M/s. Baacha Mass
Enclave Pvt. Ltd., the Respondent No. 9 abovenamed and the
authorised signatory of M/s. Nirman Realtors & Developers Ltd.,
the Respondent No.8 above-named, having my address at Shop
No.4 & 5 Ezzi Building, Shiv Shankar CHS, Barrister Nath Pai
Marg, Mazagaon, Mumbai-400 010, do hereby on solemn

affirmation state and declare as under:-

1) I have been served with Affidavit in rejoinder of the
Applicants abovenamed and being personally aware of the
fact relating to the same, I am filing this short Affidavit only
to deal with certain new allegations made by the Applicants
with a view to bring on record the true and correct facts before

this Hon’ble Tribunal.
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2) I repeat, reiterate and confirm all and singular
statements and averments made in the earlier Affidavits as if
the same have been incorporated herein and formed part of

this Affidavit.

3) I say that Affidavit in rejoinder contains false
denials and several extraneous matters unconnected with the
Environment Clearance order. The same are not being dealt
with by me and in any event are denied in toto and nothing
contained in the rejoinder therefore be deemed to have been

admitted by Respondent Nos.8 & 9.

4) The Applicants are beating around the bush in
the rejoinder about the STP and OWC and about it being
found allegedly non-operational at one point of time which
was repaired and made operational and functional as set out
in detail in our Additional Affidavit dated 18th March 2024. I
repeat that the Applicants have been indulging into damaging
the equipment. In-fact, we have by our letter of 7t February
2024 addressed to the Applicant Society placed on record
inter-alia that the fire-fighting equipment installed at their

building have been at the receiving end of the Applicant’s

neglect and further that in the absence of any security
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deployed at the building, there are repeated instances of
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5)
in para-22 that the Respondent No. 8 & 9 have not entered 7
into any agreement with the maintenance firms for
maintenance, it is to the Applicant’s knowledge that all such
Agreements are in place and in-fact the drafts of the same
were forwarded to the Chairman and the Chairman under the
advice of the Society’s Advocate had suggested certain
changes which were also incorporated. Thereafter, as the
Society was taking long time to come for execution and
registration thereof, the Respondent Nos. 8 & 9 proceeded to
sign and register the same with Service Providers and
submitted the same with SRA in compliance with the LOI

Conditions. Hereto annexed and marked Exhibit-1,2 & 3 are

copies of the Agreements entered into with the respective
Service Providers for 4 lifts, fire-fighting equipment and water
pump. Itis also pertinent to note that all these Agreements
specifically provide that it shall be the responsibility of the
society to ensure the safety of all the equipments against

theft, mishandling or manhandling of the equipment by the
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society members. All the three agreements are for the period

of 10 years.

6) In addition to the above, the Respondent No. 8 &
9 have also obtained Annual Maintenance Contracts for STP

and OWC as annexed in our earlier Additional Affidavit.

I therefore submit that the application lacks
merits and deserves to be dismissed with compensatory

costs.

For self and on behalf

Advocates for ondent No. 8 & 9 of ReSpondent No.8

VERIFICATION
I, Mr.Hayat Ahmed Asir Aﬁmed Ansari, an adult,
~ (erstwhile partner of M/s. Mass Es;'lclave), Director of M/s.
,Baacha Mass thclave Pvt. Ltd., the Respondent No. 9
abovenamed and\ the authorised signatory of M/s. Nirman
Realtors & Develdpers Ltd., the Réspondent No.8 above-
named, having my address at Shop No.4 & 5, Ezzi Building,

Shiv Shankar CHS, Barrister Nath Pai Marg, Mazagaon,

4
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Mumbai-400 010, do hereby solemnly affirm that whatever
stated in the Affidavit is true to my own knowledge and I belief

and believe the same to be true.

Solemnly affirmed at Mumbai ]
APR 2024
Dated thi?5 Apgagr of April 2024 ] -\J
\94@\) /xl/wr’e"“ &fore me,

Advocates for ndent Nos.8 & 9
BEFORE ME

Adv. S N. Dhanage
Regd Nht‘)ta?/sgovt Of india
. No. 76 MUMBAI (MS
404-405, 4th Fioor, Davar ngse}.
197/199, Near Central Camera Bidg
D.N. Rnast ©np RMurmbai - 400001

O
NOTED & REGISTERE"

Page NO.... d
Date.... =+
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Document Hanclling Cha?ges

Inspector Ganeral of Registration & Stamps

Receipt of Document Handling Charges

PRN - 1006202112513 Receipt Date  11/06/2021

Received from Nirman Realtors and Developers Ltd, Mobile number 9867861866, an
amount of Rs.820/-, towards Document Handling Charges for the Document to be .
registered on Document No: 7826 dated 11/06/2021 at the Sub Reglstrar offic
S.R. Borivali 6 of the District Mumbai Sub-urban District

Bank Name SBIN . Payment Date  10/06/2021

BankCIN  10004152021061011136 REF No. 116122902831
Deface No  1006202112513D Deface Date  11/06/2021

This is computer generated receipt, herce no signaturg is required.




CHALLAN
MTR Form Number-6

GRN  MHO002096162202122P "[BARcoDE  IIMINUENINERUEIBINIEEMEMIN 1) | Date  10/06/2021-20:11:50 | Form ID

Department  Inspector General Of Registration Payer Details

Stamp Duty ’ TAX iD / TAN (If Any)
Type of Payment Registration Fee

PAN No.(if Applicable) | AFGPS2109M

Office Name BRL1_JT SUB REGISTRAR BORIVALI 1 Full Name FIRE BRAKE Fi

Location MUMBAI!

Year 2021-2022 One Time Flat/Block No. CTS No 738/
Account Head Details Amount In Rs. | Premises/Building
0030045501 Stamp Duty ; 500.00 | Road/Street Azsd Uik Road kfaf‘ ?:;hi;wii": ’
0030063301 Registration Fee ' 1000.00 | Area/L.ocality Malad E Mumbai =
| Town/City/District .
PIN 41010l 0]9 |7

Remarks (If Any)

PAN2=AACCN7735N~SecondPartyName=Nirman Realtors and

Developers Ltd~

-y

Amount In | One Thousand Five Hundred Rupees Only

Total ‘ 1,500.00 | Words
Payment Details STATE BANK OF INDIA ) FOR USE IN RECEIVING BANK

Cheque-DD Details Bank CIN |Ref. No. {10000502021061002656|5822313919833
Cheque/DD No. Bank Date |RBI Date | 10/06/2021-20:12:48 Not Verified with RBI
Name of Bank Bank-Branch STATE BANK OF INDIA N
Namme of Branch - | Seroli No. , Date Not Verified with Scroli
D ent 1D :

TEm Ihls challan is valid for document o be registered in Sub Registrar office only. Not vaiid for unregistered d%cubr{r(l)ent 9867861866
:mr et Bue g s sraferng el s cwnad eie] 318 . sieoft & TR Wl Wk wee ¢l

Page 1/1 Print Date 10-06-2021 08:13:48



CHALLAN
MTR Form Number-6

—..659 | i
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GRN MH002096162202122P

BARCODE I INHIBNIIEE USUNRNIRMENNIN | Date 10/06/2021-20:11:50 | Form 1D

Department  Inspector General Of Registration

Payer Detalls

Stamp Duty
Type of Payment Registration Fee

TAX ID / TAN (if Any)

PAN No.(If Applicable)

Office Name BRL1_JT S_UB REGISTRAR BORIVALI 1 Full Name
Location MUMBAI
Year 2021-2022 One Time Flat/Block No.
Account Head Details Amount In Rs. { Premises/Building
0030045501 Stamp Duty 500.00 | Road/Street
0030063301 Registration Fee 1000.00 | Area/Locality
Town/City/District
PIN 4 o] 0 0 9 7
Remarks (If Any)
- PAN2=AACCN7735N~SecondPartyName=Nirman Realtors and
Developers Lid~
Amount In | One Thousand Five Hundred Rupees Only
1,500.00 | Words

Payment Details

STATE BANK OF INDIA

FOR USE IN RECEIVING BANK

Cheque-DD Detaiis

Bank CIN | Ref. No. 10000502021061002656| 5822313919833

Cheque/DD No.

Bank Date | RBI Date | 10/06/2021-20:12:48 Not Verified with RB!

Name of Bank

Bank-Branch STATE BANK OF INDIA

Name of Branch

Scroll No. , Date Not Verified with Scroli

De artment ID :

fan Defaced Details

obile No. : 9867861866

TE:- This challan is valid for document to be registered In Sub Registrar office only. Not valid for unreglsterel\él document.
€G] daw grerel e wrifera senlt asraeeen cwarad) o] A . Slevf! &1 e cE TR weer o)

Sr. Na. Remarks Defacement No. Defacement Date Userld Defacement Amount
(i5)-389-7826 0001018758202122 11/06/2021-13:29:54 IGR195 500.00
2 [(iS)-389-7826 0001018758202122 11/06/2021-13:29:54 IGR195 1000.00
Total Defacement Amount 1,500.00

Page 1/1 Print Date 11-06-2021 01:31:12
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SERVICE AGREEMENT

‘ %
This Agreement is made and entered into at Mumbai on this W B\'ﬁf
Day, of June 2021

BETWEEN

M/s. Nirman Relators and Developers Ltd. a company having its
registered office at, 14, Nyay Sagar Apartment Old Nagardas Road,
Andheri East, Mumbai 400 069, hereinafter referred to as “the
Developer” (which expression shall unless it be repugnant to the

| context or meaning thereof mean and include its successors and
assigns) of the FIRST PART;

AND

M/s. FIRE BRAKE, fire services, a sole Proprietary Firm having its
office at, 11 Aminabai Shaikh _Hussain Compound, izhotwadi P. M.
Road, Santacruz (West), Mumbai - 400 054, hereinafter referred to as
“the Fire Fighting System Maintenance Company” (which
expression shall unless it be thereof mean and include its successors
and assigns) of the SECOND PART;

AND

M/s. MASS ENCLAVE, a Partnership firm, having its registered office
at, Shop No. 04 Ezzi Building, Shiv Shankar CHS Ltd., Barrister Nathpai
Road, Dockyard Road, Mazagaon, Mumbai - 400 010 hereinafter
referred to as “the Confirming Party” (which expression shall unless
it be repugnant to the context or meaning thereof mean and include
its successors and assigns) of the THIRD PART;

For M/s. Nirman Realtors and Developers Ltd. For M/s. Fire Brake o For M/s, Mass Enclave

Y P -k

TR Wt S
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WHEREAS: 2
.o

A. The Developer with the co-ordination ‘of
implementing Slum Rehabilitation Scheme on the Plot of land
bearing C.T.S. Nos. 738/B1/A of Village Malad (East), Tal.
Borvali, Azad link Road, Sanjay Nagar Pathanwadi Malad (E),
Mumbai - 400 097 for Shree Azad SRA CHS Ltd., announced by
the Government of Maharashtra under the Slum Rehabilitation
Authority (S.R.A.) within the framework of D.C.R. 33(10). The
Developer has obtained revised Letter of Intent (LOI) dated 14th

February, 2020 herewith annexed as Annexure “A”. Pursuant to

e
T& _'Qnt " o
March, 2020 for the Composite building on th&w&aid="

comprising of three wingg viz. Wing “A & B” for Sale component

and Wing “C” for Rehab Component herewith annexed as

Annexure “B” and started the construction of the said

Composite building.

C.  The Slum Rehabilitation Authority has laid down certain conditions in
the said L.O.l issued for the said Slum Rehabilitation Scheme. The
Developer has to comply with the Condition No. 46 (E) of said revised
LOI dated 10t August, 2009 i.e. “That the developer shall execute
Registered Agreement between the Developer, Society and Lift
Supplying Co. or maintenance firm for comprehensive maintenance of
-the electro mechanical systems such as water pumps, lifts, etc. for a
period of ten years from the date of issue of Occupation Certificate to
the Rehabilitation/Composite building. Entire cost shall be borne by
the confirming party and the copy of the registered agreement shall be
submitted to S.R.A. for the record before applying for Occupation
Certificate including Part O.C.”.
But, as the Society is not co-operating with the developer to get this
agreement executed and registered by using delay tactics. Therefore, )L-
i th;eb developer has given an written undertaking on oath dated —
i\@}, 11/06/2021 favoring to “The Executive Engineer”, Slum Rehabilitation

For M/s. Nirman Realtors and Developers Ltd. For M/s. Fire Brake~ For M/s. Mass Enclave

.
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Authority, Bandra East, Mumbai stating tﬁ‘a‘t*"‘i-f—aa\y—‘aesn%plalm_‘

regarding maintenance arises from society we will be responsi

the same”,

E. The Developer has installed Fire Fighting System for the Composite
building i.e. Wing “C” (Rehab Wing). ,ﬁ(

F. The Fire Fighting Maintenance Company has agreed to undertake '
Comprehensive Maintenance Contract for the Fire Fighting System
installed for a period of Ten (10) years commencing from 01st day of
May, 2021 and expiring by efflux of time on 30th day of April, 2031
(With grace period of 15 days i.e. 01.05.2031 to 15.05.2031). A Copy of
the Contract between the Developer and the Fire Fighting Maintenance
Company is attached as “Annexure “C”. ‘
NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED BY

AND BETWEEN THE PARTIES HERETO AS FOLLOWS:

1. The Developer has completed the construction work of Composite
Building i.e. Wing “C” and likely to obtain Occupatiqp Certificate from éfi’
the Slum Rehabilitation Authority by ’

2. The Fire Fighting Maintenance Company has installed Fire Fighting _,
System in the Corhposite building i.e. Wing “C” of the said Society/gns//
known as “Shree AZAD SRA Co-Operative Housing Society Ltd.,”
registered under No. MUM/SRA/HSG(TC11698/2009 having its
registered office at, C.T.S. Nos. 738/B1/A of Village: Malad
(East), Tal. Borivali, Azad link Road, Sanjay Nagar Pathanwadi,

Malad (E), Mumbai - 400 097 for Shree Azad SRA CHS Ltd., The

Copy of the Society Registration Certificate is annexed herewith
as Annexure “D”.

3. This Agreement will be valid and subsisting for the period of 10 (Tén)
years commencing from 01st May, 2021 to 30th April, 2031 (With the
grace period of 15 days mentioned in Clause ‘F’ herein) or from date

For M/s. Nirman Realtors and Developers Ltd. For M/s, Fire Brake For M/s. Mass Enclave

AN 4
O y %‘f"’/ : -
[Ny S, £ rablnclemd Clamabar.

Bacbmne
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of Occupancy Certificate of the Composite mldmo j.ed Wing 4

Powe fJ

et mmatw meed

whichever is earlier.
The Fire Fighting Maintenance Company has undertaken Maintenance

Contract as per Annexure - C for the Fire Fighting System installed in
the Composite Building i.e. Wing “C” for the period of 10 (Ten) ears

Charges in accordance with the ap‘plicable provisions\el he: Ing
Tax Act, 1961. The Confirming Party shall issue a TDS e
the end of each financial year in respect of the tax deducted from the

Maintenance Charges paid during such financial year;

4, The Fire Fighting Maintenance Company shall charge the maintenance
to the confirming party as per the below mentioned and will not
increase the maintenance charges for the said tenure mentioned
herein.

Sr. . Amount | GST @18% Total

No. Period (Years) (Rs.) (Rs.) (Rs.)
1 | 01st May, 2021 to 30th April, 2022 Free Nil | NIL
2 | O1st May, 2022 to 30th April, 2023 84,275 15,170 99,445
3 | 01st May, 2023 to 30th April, 2024 84,275 15,170 99,445
4 | O1st May, 2024 to 30th April, 2025 84,275 15,170 99,445
5 | O1st May, 2025 to 30th April, 2026 84,275 15,170 99,445
6 | 01st May, 2026 to 30th April, 2027 84,275 15,470 99,445
7 | 01st May, 2027 to 30th April, 2028 84,275 15,170 99,445
8 | O1st May, 2028 to 30th April, 2029 84,275 15,170 99,445
9 | 01st May, 2029 to 30th April, 2030 84,275 15,170 99,445
10 | O1st May, 2030 to 30th April, 2031 84,275 15,170 99,445
Total 7,58,475 | 1,36,526 | 8,95,000

5. The Society shall ensure the security of the Fire Fighting Systern
installed in the. Rehab building i.e. Wing “C” such from theft,
mishandling of the system by the members / visitors, etc. The Society
shall be responsible for the damage caused to Fire Fighting System due
to theft, mishandling by members or visitors or negligence on their
part.

For M/s. Nirman Realtors and Developers Ltd. For M/s, Fire Brake '

e

For M/s. Mass Enclave

-
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liabilities of the developer and will be solély Tesponsible to the
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society for any betterment, cause or action which may arise hereafter.

addressed by the Confirming Party alone as Confirming

all responsibility of Developer.

respective hands and sealed on the date and the year first hereinabove

written.

SIGNED, SEALED & DELIVERDBY - )

withinnamed “The Developer” )

M/S. NIRMAN REALTORS AND DEVELOPERSS NRUAN REALTORS & DEVELOPERS L1D,
Ltd., Through its Authorised Signatory ) i I/s}u‘/ __
MR. AJIT SHREERAM MARATHE ) ;/ Aulhorised Signalory

In the Presgnce of................. -
1-@% |
! X

2. %

SIGNED; SEALED & DELIVERD BY
With_innamed “The Fire Fighting

Maintenance Company”
M/S. FIREBRAKE (Fire Services)

through its Proprietor .
. For Firebrake Fire Services
MR. SHAIKH IQBAL PASHA

In the}l’rﬁes—éﬁse/(o. ................ , )

P ’ - Proprietor
1-0-\ I\ X {\
SIGNED,SEALED & DELIVERD BY

T
PN

)
Withinnamed “The Confirming Party” ) P f
M/S. MASS ENCLAVE, Through its Partner ) - &
For MASS ENC AVE i
MR, HAYAT AHMAD ANSARI ) §§ . '
In the Presence of................. P/ _ v
A ARTNER
103 o -
i@l N
2.
For M/s, Ninﬂah/Rea ors and Developers Ltd. ) For M/s. Fire Brake

For M/s. Mass Enclave

[ Y.
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Department of Stamp & Registration, Maharashtra

Receipt of Document Handling Charges

PRN

1006202112513

Date 10/06/2021

Received from Nirman Realtors and Developers Ltd, Mobile number 9867861866, an amount
of Rs.820/-, towards Document Handling Charges for the Document to be registered
(iSARITA) in the Sub Registrar office Joint S.R. Borivali 1 of the District Mumtai Sub-urban

District.

Payment Details
Bank Name  SBIN Date 10/06/2021
Bank CIN 10004152021061011136 - REF No. 116122902831

This is computer generated receipt, hence no signature is required.




668 x>

Page 1 of 1

389/7828 LIGGH Original/Duplicate
Friday.June 11,2021 Jiqu %. :391
1:37 PM Regn.:39M

UTadl . 8553 i@ 11/06/2021

M A ATATS

AT S HD: TA-6-7828-2021

ZXANGHE UPR ; Th PIo e

e HIOTAT A1d: Frafo fered v IRaud i af sifuRTEws Rrmed sifva

fIRTY BT
Aigoh B ¥, 1000.00
T glarasuft i 3. 1160.00
ggih ¥&: 58
TFH:
TR R 3.1 /-
FiGgen 3.0/-
RS IEI® P - F. 500/- . )

1) COSTH UHR: DHC TP H: F.1160/-
LA TSI HHB: 1006202112525 ATE: 11/06/2021

g A9 G U

) ST UBR:  cChallan TGHH: 5.1000/-

YA/ TSI HHH: MH002097267202122P f&T1®: 11/06/2021

b 7 § U=l
Aol Wl OTe ST Juiie -

1) Fee Adjustment : Fee Adjustment (yashada training) code added for keeping tack of adjusted

lces

- ?'hgs o !'n z‘LTfﬁENT .«
TN 90

P y .
FE - SRR W A T N i

REGIRTY
OB NERDTS

6/11/2021



669

<
f\'
b
|
Lt s mas o
o

Department of Stamp & Registration, Maharashtra

Receipt of Document Handling Charges

PRN 1006202112525 Date 10/06/2021

Received from Nirman Realtors and Developers Ltd, Mobile number 9867861866, an amount
of Rs.1160/-, towards Document Handling Charges for the Document to be registered

(ISARITA) in the Sub Registrar office Joint S.R. Borivali 1 of the District Mumbai Subjurbatiy - - .
District. //;: ,. »
iﬂ& fﬁ

Payment Details

Bank Name SBIN Date

Bank CIN 10004152021061011148 REF No.

This is computer generated receipt, hence no signature is required.
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%A Dorunwnt Hanclling C ha¥ges
/ Inspector General of Registration & Stamps
Receipt of Document Handling Charges
PRN 1006202112525 Receipt Date  11/06/2021
Received from Nirman Realtors and Developers Ltd, Mobile number 9867861866, g

amount of Rs.1160/-, towards Document Handling Charges for the Documen WM*" Ny &

registered on Document No. 7828 dated 11/06/2021 at the Sub Registrar o
S.R. Borivali 6 of the District Mumbai Sub-urban District /'
oo

DEFACED

N

Cro 2

Jp"f‘?w B .:f;‘ Y

*:f

Payment Details DEFACE X%{ . 4

*”*Nwan

Bank Name SBIN Payment Date  10/06/2021 »W
Bank CIN  10004152021061011148 REF No. 116122889903
Deface No - 1006202112525D Deface Date  11/06/2021

This is computer generated receipt, hence no signature i$ required.
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CHALLAN
MTR Form Number-6

fann MH002097267202122P | BARCODE W IINELIESITAIRI LN NUEEHIBABMINEMR | Date 10/06/2021-21:49:48 | Form 1D 25.2

l inepartment  Inspector General Of Registration Payer Details
'
; Stamp Duty TAX 1D / TAN (If Any)
! Type of Payrnen( RFQIStI’alIOn Fee
. PAN No.(If Applicable) | AACCN7735N . ./W- i
- A
aar '
! QOfiice Name BRL1_JT SUB REGISTRAR BORIVALI 1 Full Name Nirman Reallorg/ghy Qé‘vgl
e w ¥
i Y :
lLocation  MUMBAI - [ o
! r{
Near 2021-2022 One Time Flat/Block No. CTS No 738/ /i{ilt\‘ﬁﬂage
i mm-«r
3
! Account Head Details Amount In Rs. | Premises/Building ! Ve
o Azad Link Road Sangy, ithapgw:
| 0030045501 Stamp Duty 500.00 | Road/Street ‘Q;\Nk\ﬁngalhq@ <
30063301 Registration Fee 1000.00 | Area/Locality Malad E Mumbai
Town/City/District
PIN 41 0}0t0]9 |7

i Remarks (If Any)

PAN2=AMFPK5333D~SecondPartyName=Accord Elevalors~

Amount In | One Thousand Five Hundred Rupees Only

fotal 1,500.00 | Words

Payment Details STATE BANK OF INDIA FOR USE IN RECEIVING BANK

i Cheque-DD Details Bank CIN |Ref. No. 10000502021061002801| 9576499887817
;,:—v;;szte{DD No. Bank Date [RBIDate |10/06/2021-21:50:20 Not Verified with RBI
;4;:;:119-’ of Bank Bank-Branch STATE BANK OF INDIA
m ,‘1me of Branch Scroll No. , Date Not Verified with Scroll

.11?)4rlmenl ID: Mabile No. : 9867861866

Y- This chanan is valid for document to be registered in Sub Registrar office only. Not valid for unregistered document.
S ael daa e [Barin ofEeg Sdoll wedenen el ey 3nd . sdol s oI wREiRIdl weR Ets ¢1a]

Page 1/1 Print Date 10-06-2021 09:53:17
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CHALLAN
MTR Form Number-6

IGRN  MH002097267202122F |BARCODE I IINLHIINURIREI MBI REIAENMENRE RN | Date 10/06/2021-21:49:49 | Form ID 25.2

i Gepartment  Inspector General Of Registration Payer Details

. Stamp Duty TAX ID / TAN (if Any)
{Tvpe of Payment Registration Fee

PAN No.(if Applicable) | AACCN7735N

- Ofiice Name  BRL1_JT SUB REGISTRAR BORIVALI 1 Full Name Nirman Realtors an:
| Lacation MUMBAI T K
H ; f g,' Aoy ) el
fa 2
| Year 2021-2022 One Time Fiat/Block No. CTS No 738/l 'R ?! \/ﬁaga Mé‘% e
! P XL 7
m H
Account Head Details Amount In Rs. | Premises/Building % .L \\ R PN
Co Azad Link RoadyRafijay Nagar Pathan ad
P0045501  Stamp Duty 500.00 | Road/Street zac Lin a\\ YN0 wadl

i N0ANNB3301  Registration Fee 1000.00 | Area/Locality Matlad E Mumbai

Town/City/District

PIN 4 0 0 0 g 7

Remarks (if Any)

PAN2=AMFPK5333D~SecondPartyName=Accord Elevators~ !

;—- e ~

i__1500.00

{ RS Amount In | One Thousand Five Hundred Rupees Only

: Total ~. ’C‘VA_,é 1,500.00 | Words

i T

é Payment Details STATE BANK OF INDIA FOR USE IN RECEIVING BANK

Cheque-DD Details Bank CIN | Ref. No. 10000502021061002801) 9576499887817
"-A,.quwa/DD No. Bank Date |RBI Date | 10/06/2021-21:50:20 Not Verified with RBI
;—i:J.n‘-\(‘ of Bank Bank-Branch STATE BANK OF INDIA

:;'-LH‘\\: of Branch Scroll No. , Date Not Verified with Scroll

Depariment 1D ¢ Mobile No. : 9867861866
NOTE:- This challan is valid for document to be registered in Sub Registrar office only. Not valid for unregistered document.

iy e e grern fraam eriferng Al SmARI TEARIS) TW] 3R . JiGvl o s SR WA dera ¢

. l])

s Travacad Dagails

Remarks Defacement No. Defacement Date Userld Defacement Amount
b (iS)-389-7828 0001019060202122 11/06/2021-13:36:55 IGR195 500.00
U7 [ (s)389-7828 0001019060202122 11/06/2021-13:36:55 | IGR195 1000.00
‘ Total Defacement Amount 1,500.00

Page 1/1 Print Date 11-06-2021 01:46:39
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SERVICE AGREEMENT

b
This Agreement is made and entered into at Mumbai on this 1L

Day of June, 2021 L)
-

M/s. Nirman Relators and Developers Ltd. a company having its
registered office at, 14, Nyay Sagar Apartment Old Nagardas Road,
Andheri East, Mumbai 400 069, hereinafter referred to as “the
Developer” (which expression shall unless it be repugnant to the
context or meaning thereof mean and include its successors and
assigns) of the FIRST PART;

AND

M/s. ACCORD ELEVATORS, a Company mcorporat

24/1, Near Wakada Welght Bridge, Lakdi Bandar, Maza i

Road, Mumbai - 400 010, hereinafter referred to as “the er/
Manufacturers” (which expression shall unless it be repugnant to
the context or meaning thereof mean and include its successors and
assigns) of the SECOND PART;

AND

M/s. MASS ENCLAVE, a Partnership firm, having its registered office
at, Shop No. 04 Ezzi Building, Shiv Shankar CHS Ltd., Barrister
Nathpai Road, Dockyard Road, Mazagaon, Mumbai - 400 010
hereinafter referred to as "the Confirming Party” (which
expression shall unless it be repugnant to the context or meaning

thereof mean and include its successors and assigns) of the Third
PART;

For M/s. Nirman Realtors and Developers Ltd. For M/s. ACCORD ELEVATORS For M/s, Mass Enclave

3

WS -

Authorised Signatory Authorised Signatory Partner
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SERVICE AGREEMENT

A
This Agreement is made and entered into at Mumbai on this L
Day of June, 2021

BETWEEN Pt

M/s. Nirman Relators and Developers Ltd. a company having its
registered office at, 14, Nyay Sagar Apartment Old Nagardas Road,
Andheri East, Mumbai 400 069, hereinafter referred to as “the
Developer” (which expression shall unless it be repugnant to the
context or meaning thereof mean and include its successors and
assigns) of the FIRST PART;

AND

M/s. ACCORD ELEVATORS, a Company incorporat
Iindian Companies Act, 1956 having its registered offic
24/1, Near Wakada Weight Bridge, Lakdi Bandar, Mazasa: \Q,“Reay

Road, Mumbai - 400 010, hereinafter referred to as “th; L'if?/
| Manufacturers” (which expression shall unless it be repugnant to

the context or meaning thereof mean and include its successors and
assigns) of the SECOND PART;

AND

M/s. MASS ENCLAVE, a Partnership firm, having its registered office
at, Shop No. 04 Ezzi Building, Shiv Shankar CHS Ltd., Barrister
Nathpai Road, Dockyard Road, Mazagaon, Mumbai - 400 010
hereinafter referred to as “the Confirming Party” (which
expression shall unless it be repugnant to the context or meaning

thereof mean and include its successors and assigns) of the Third
PART;

For M/s. Nirman Realtors and Developers Ltd. For M/s. ACCORD ELEVATORS For M/s. Mass Enclave

Authorised Signatory Authorised Signatory Partner
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LA 1
WHEREAS:- e
]
A. The Developer with the co-ordinati ._of__the——Soéleity—-}s——-——

implementing Slum Rehabilitation Scheme on the Plot of land

bearing C.T.S. Nos. 738/B1/A of Village Malad (East), Tal.
Borivali, Azad link Road, Sanjay Nagar Pathanwadi Malad (E),

Developer has obtained revised Letter of Intent \\‘LOI) dateéie I
14th February, 2020 herewith annexed as An ‘urg.a“A’;ﬂwﬂl»
Pursuant to the said revised LOI the Developer hama' -
Intimation of Approval (I.0.A.) dated 16th February, 2010 and

further revised on 11th March, 2020.

B. The Developer has obtained Commencement Certificate (C.C.)
on 09th December, 2010 and further re-endorsed on 11th
March, 2020 for the Composite building on the said Plot
comprising of three wings viz. Wing “A & B” for Sale
component and Wing “C” for Rehab Component herewith

annexed as Annexure “B” and started the construction of the

said Composite building.

C. The Slum Rehabilitation Authority has laid down certain conditions
in the said L.O.I issued for the said Slum Rehabilitation Scheme. The
Developer has to comply with the Condition No. 46 (c) of said
revised LOI dated 10t August, 2009 i.e. “That the developer shall
execute Registered Agreement between the Developer, Society and
Lift Supplying Co. or maintenance firm for comprehensive
maintenance of the electro mechanical systems such as water
pumps, lifts etc. for a period of ten years from the date of issue of
Occupation Certificate to the Rehabilitation/Composite building.
Entire cost shall be borne by the confirming party and the copy of
the registered agreement shall be submitted to S.R.A. for the record
before applying for Occupation Certificate including Part O.C.”

But, as the Society is not co-operating with the developer to get this
agreement executed and registered by using delay tactics.
Therefore, the developer has given an written undertaking on oath

For M/s. Nirman Realtors and Developers Ltd, For M/s, ACCORD ELEVATORS For M/s, Mass Enclave

N Lo li.-

Authorised Signatory \ Authorised Signatory Partner
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WHEREAS:-

A. The Developer with the co-ordinatio:n%Lhé-Sbéiéty——%w}
implementing Slum Rehabilitation Scheme on the Plot of land
bearing C.T.S. Nos. 738/B1/A of Village Malad (East), Tal.
Borivali, Azad link Road, Sanjay Nagar Pathanwadi Malad (E), )
Mumbai - 400 097 for Shree Azad SRA CHS, announggg<by.
Government of Maharashtra under the Slum Ré 'abl,ht‘

‘,-v'

Authority (S.R.A.) within the framework of D.C. R 33(10)
!

14th February, 2020 herewith annexed as An A”
Pursuant to the said revised LOI the Developer haM" #‘“
Intimation of Approval (1.0.A.) dated 16th February, 2010 and
further revised on 11th March, 2020.

B. The Developer has obtained Commencement Certificate (C.C.)
on 09th December, 2010 and further re-endorsed on 11th
March, 2020 for the Composite building on the said Plot
comprising of three wings viz. Wing “A & B” for Sale
component and Wing “C” for Rehab Component herewith

annexed as Annexure “B” and started the construction of the

said Composite building.

C. The Slum Rehabilitation Authority has laid down certain conditions
in the said L.O.l issued for the said Stum Rehabilitation Scheme. The
Developer has to comply with the Condition No. 46 (c) of said
reviséd LO! dated 10t August, 2009 i.e. “That the developer shall
execute Registered Agreement between the Developer, Society and
Lift Supplying Co. or maintenance firm for comprehensive
maintenance of the electro mechanical systems such as water
pumps, lifts etc. for a period of ten years from the date of issue of
Occupation Certificate to the Rehabilitation/Composite building.
Entire cost shall be borne by the confirming party and the copy of
the registered agreement shall be submitted to S.R.A. for the record
before applying for Occupation Certificate including Part O.C.”

But, as the Society is not co-operating with the developer to get this
agreement executed and registered by using delay tactics.

Therefore, the developer has given an written undertaking on oath

For M/s. Nirman Realtors and Developers Ltd. For M/s, ACCORD ELEVATORS For M/s. Mass Enclave

Y L

Authorised Signatory Authonsed Stgnatory Partner
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dated “L"706/2021 favoring to rf'ﬂ-:' Executwe E m 83’*
Rehabilitation Authority, Bandra East, Mumbai statmg that “if any g

i

3|Page

-

4 )
complaint regarding maintenance arises from society we will be M’}
responsible for the same”. o \;\,

2 e Ty
D.  The Developer has completed the entire construct19 Worj{“ Of H
Rehab ng i.e. “C” known as “Shree AZAD SRA“ f.qop

application for issue of Occupation Certificate is beig
the Slum Rehabilitation Authority. It is expected\l a A%gi
Occupancy Certificate will be issued by the Slum Reha Jiije
Authority by

E. The Developer has installed 05 Nos. of lifts in the Composite /@;3" /,,}w
building i.e. Rehab Wing “C”. b

F.  The Lift Manufacturers have agreed to undertake Comprehensive
Maintenance Contract for the 05 Nos. of lifts installed at Wing “C”
for a period of Ten (10) years commencing from O1st day of May,
2021 and expiring by efflux of time on 30th day of April, 2031. A
Copy of the Contract between the Developer and the Lift
Manufacturers is attached as “Annexure “C”.

NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED BY AND
BETWEEN THE PARTIES HERETO AS FOLLOWS:

1. The Developer has completed the construction work of Composite
Building i.e. Wing “C” and likely to obtain Occupation Certificate A
from the Slum Rehabilitation Authority by

2. The Lift Manufacturers have installed 05 Nos. of lifts in the %&1‘
Composite building i.e. Wing “C” of the said Society known as
“Shree Azad SRA Co-Operative Housing Society Ltd.,” registered No.
MUM/SRA/HSG/(TC11698/2009 having its office at, C.T.S.
Nos. 738/B1/A of Village: Malad (East), Tal. Borivali, Azad link

Road, Sanjay Nagar Pathanwadi, Malad (E), Mumbai - 400 097
for Shree Azad SRA CHS Ltd.

For M/s. Nirman Realtors and Developers Ltd. For M/s. ACCORD ELEVATORS For M/s. Mass Enclave

W b

Authorised \Sign.atory Authorised Signatory

Partner
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dated 11 /06/2021, favoring to “The--Executive En?ﬁé’?ﬁ‘,‘ﬂJm {f,ﬂ

Rehabilitation Authority, Bandra East, Mumbai stating that “if any

3jPage

'
complaint regarding maintenance arises from society we will be ’i@{?@

responsible for the same”. \a.-

i
D. The Developer has completed the entire construct19 ’@ork‘of HT%
Rehab ng i.e. “C” known as “Shree AZAD SRA" f.o,o

Occupancy Certificate will be issued by the Slum Reha “ﬂtaﬁ’é' _
Authority by . fwk,‘n

LS ST
|

E. The Developer has installed 05 Nos. of lifts in the Composite /QQ,C" '

building i.e. Rehab Wing “C”. b

F.  The Lift Manufacturers have agreed to undertake Comprehensive
Maintenance Contract for the 05 Nos. of lifts installed at Wing “C”
for a period of Ten (10) years commencing from 01st day of May,
2021 and expiring by efflux of time on 30th day of April, 2031, A
Copy of the Contract between the Developer and the Lift

Manufacturers is attached as “Annexure “C”.

NOW THIS AGREEMENT WITNESSETH AND IT IS HEREBY AGREED BY AND
BETWEEN THE PARTIES HERETO AS FOLLOWS:

1. The Developer has completed the construction work of Composite
Building i.e. Wing “C” and likely to obtain Occupation Certificate E;E\N",
from the Slum Rehabilitation Authority by

2. The Lift Manufacturers have installed 05 Nos. of lifts in the B9
Composite building i.e. Wing “C” of the said Society known as
“Shree Azad SRA Co-Operative Housing Society Ltd.,” registered No.
MUM/SRA/HSG/(TC11698/2009 having its office at, C.T.S.
Nos. 738/B1/A of Village: Malad (East), Tal. Borivali, Azad link

Road, Sanjay Nagar Pathanwadi, Malad (E), Mumbai - 400 097
for Shree Azad SRA CHS Ltd.

For M/s. Nirman Realtors and Developers Ltd. For M/s, ACCORD ELEVATORS For M/s. Mass Enclave

'\ ':\':\ ‘ ”W/
\i\ '}\ o \ Y a\

Authorised'SignStory Authorised Signatory Partner
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3. The Copy of the Society Registration Certificate, is anrl;e;xed
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herewith as Annexure “D”. . Re 2K

4.  This Agreement will be valid and subsisting for the period of 10
(Ten) years commencing from 01st May, 2021 to 30th April, 2031 or
from the date of Occupancy Certificate of the Composite building

i.e. Wing “C” whichever is earlier.

5. The Lift Manufacturers has undertaken Maintenance C

o ’g('f »
e‘;? ’ ““c ,,@*,

05 Nos. of lifts installed in the Composne Building __j"‘.fg Wa

Period

01. 01.05.2021 to 30.04.2022

02. 01.05.2022 to 30.04.2023 161400 + GST = 190450/ y

03. 01.05.2023 to 30.04.2024 166242 + GST = 196160/ -

04. 01.05.2024 to 30.04.2025 171229 + GST = 202045/-

05. 01.05.2025 to 30.04.2026 176366 + GST = 208105/

06. 01.05.2026 to 30.04.2027 181657 + GST = 214350/ -

07. 01.05.2027 to 30.04.2028 187107 + GST = 220780/ -

08. 01.05.2028 to 30.04.2029 192720 + GST = 227400/

09. 01.05.2029 to 30.04.2030 198502 + GST = 234220/ -

10. 01.05.2030 30.04.2031 204457 + GST = 241250/-

6. The Contract is annexed herewith as Annexure “C” in which the
type of services and maintenance such as inspection, examination &
lubrication etc. as well as particulars of inclusive and exclusive

repair’and replacement of lift components are recorded.

7. The Confirming Party shall pay yearly maintenance charges as stated
above to the Lift Manufacturers at the beginning of each year in
advance and also pay Tax against the bill raised by the Lift
Manufacturers which shall be at the rate as prescribed by the
Central Government prevailing at the time of the above
Maintenance charges payments. If required by law, the confirming
party shall deduct Income Tax at Source (i.e. TDS) from the said
Maintenance Charges. Accordance with the applicable provisions of
the Income Tax Act, 1961. The confirming party shall issue 01 (One)

consolidated TDS Certificate at the end of each financial year in

For M/s. Nirman Realtors and Developers Ltd. For M/s. ACCORD ELEVATORS For M/s. Mass Enclave

R \ﬁx - b

Authorised Signatory Authonsed Signatory Partner
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3. The Copy of the Society Registration] Certificate, is annixed

s -

herewith as Annexure “D”. - R RE |

4,  This Agreement will be valid and subsisting for the period of 10
(Ten) years commencing from 01st May, 2021 to 30th April, 2031 or
from the date of Occupancy Certificate of the Composite building

i.e. Wing “C” whichever is earlier.

5. The Lift Manufacturers has undertaken Maintenance C
05 Nos. of lifts installed in the Composite Building 1 g ,Wm ) o

the period of 10 (Ten) years in the following manners , b
&\,

Sr. No. Period

01. 01.05.2021 to 30.04.2022
02. 01.05.2022 to 30.04.2023 161400 + GST = 19W
03. 01.05.2023 to 30.04.2024 166242 + GST = 196160/-
04. 01.05.2024 to 30.04.2025 171229 + GST = 202045/ -
05. 01.05.2025 to 30.04.2026 176366 + GST = 208105/-
06. 01.05.2026 to 30.04.2027 181657 + GST = 214350/~
07. 01.05.2027 to 30.04.2028 187107 + GST = 220780/-
08. 01.05.2028 to 30.04.2029 192720 + GST = 227400/-
09. 01.05.2029 to 30.04.2030 198502 + GST = 234220/~
10. 01.05.2030 30.04.2031 204457 + GST = 241250/ -

6. The Contract is annexed herewith as Annexure “C” in which the
type of services and maintenance such as inspection, examination &
lubrication etc. as well as particulars of inclusive and exclusive
repair and replacement of lift components are recorded.

7. The Confirming Party shall pay yearly maintenance charges as stated
above to the Lift Manufacturers at the beginning of each year in
advance and also pay Tax against the bill raised by the Lift
Manufacturers: which shall be at the rate as prescribed by the
Central Government prevailing at the time of the above
Maintenance charges payments. If required by law, the confirming
party shall deduct Income Tax at Source (i.e. TDS) from the said
Maintenance Charges. Accordance with the applicable provisions of
the Income Tax Act, 1961. The confirming party shall issue 01 (One)

consolidated TDS Certificate at the end of each financial year in

For M/s. Nirman Realtors and Developers Ltd. For M/s. ACCORD ELEVATORS For M/s. Mass Enclave

WO -

Authorised Signatory Authonsed Signatory Partner
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respect of the tax deducted from the Mamtenance Charges paE

B e Lo

during such financial year; . A

The Lift Manufacturers shall give free services for the maintenance
of 05 Nos. of lifts installed in the Composite Building i.e. Wing “C”
commencing from O1st May, 2021 to 30th April, i

Manufacturers shall bill the maintenance charges w'_-

for the period mentioned herein. However the Serv1ce
per the Service Tax Rules, 1994 under the Finance Act, of the

Central Government applicable for the Contract Period.

9. The Payment for the AMC contract the Lift Manufacturer shall be
done 1 week before the commencement of the new contract for the
corresponding year as 100% advance. No payment shall be done in

Part payments for the corresponding year.

10. The Society shall ensure the security of the 05 Nos. of lifts installed
in the Rehab building i.e. Wing “C” such from theft of accessories,
careless operating of the system by the members and/or operators
appointed by the Society. The Society shall be responsible for the
damage caused to lift System due to theft, careless operating of the
system by the members and/or operators appointed by the Society
or negligence on their part.

11. The Confirnhing Party on behalf of Developer undertakes all
liabilities of the developer and will be solely responsible to the
society for any betterment, cause or action which may arise
hereafter. Therefore, henceforth all grievances of society shall
directly be addressed by the Confirming Party alone as Confirming
Party has taken all responsibility of Developer.

For M/s. Mass Enclave

Authorised Signatory Authorised Signatory

For M/s. Nirman Realtors and Developers Ltd. For M/s. ACCORD ELEVATORS

Partner
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VTR U O
IN Witness whereof the Developer, the Lift 'anu_f_g__c__tyﬁr‘g[g_ggg_.glj_tg __sf

Confirming Party have herewith set and subscribed-their-respective .

hands and sealed on the date and the year first hereinabove written:-

SIGNED, SEALED & DELIVERD BY )
withinnamed “The Developer” )
M/S. NIRMAN REALTORS AND DEVELOPERS)
Ltd., Through its Authorised Signatory )

MR. AJIT SHREERAM MARATHE )
In the Presence of..vvvevevnnen...

AWM
‘ - )ﬁ___‘,-,r.ﬁg P (.\“3 k\\/
1. ibﬂ\-% \ 1\\ ‘g,;:"/ 7>~ - Authorised Signaory

For NIRMAN REAL}OR D%LOPERS L.

TN ~
2 ;\"{\ Y
‘ \} e ’, .

SIGNED, SEALED & DELIVERD BY
Withinnamed “The Lift Manufacturers”
M/S. ACCORD ELEVATORS

through its Authorised Signatory

MR. MURTUZA ABDULLAH KAZI

In the Pregence o) R

1, »-.ﬂ'?‘fT%‘(”*"‘{T

~~
B

SIGNED, SEALED & DELIVERD BY )
Withinnamed “The Confirming Party” )
M/S. MASS ENCLAVE, Through its Partner )

' e e ea? e

FINLY
MR. HAYAT AHMAD ANSARI y AN
In the Presence of................. . T .
G LLNTNT po ey
1'-\3"%'”#‘.“93 ooy '
g \ For MASS ENC&AVE
2 . 'VII;\‘" & " --r)
AN el
BAVES PARTNER
For M/s. Nirman Realtors and Developers Ltd. For M/s. ACCORD ELEVATORS For M/s. Mass Enclave

Authorised Signatory Authorised Signatory Partner
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Department of Stamp & Registration, Maharashtra

Receipt of Document Handling Charges

PRN 1006202112497 Date 10/06/2021

Received from Nirman Realtors and Developers Ltd, Mobile number 9867861866, an afi
of Rs.820/-, towards Document Handling Charges for the Document to be registered
(ISARITA) in the Sub Registrar office Joint S.R. Borivali 1 of the District Mumbai Sub
District. i

Payment Detalls

Bank Name  SBIN Date 10/06/2021

Bank CIN 10004152021061011122 REF No. 116122894891

This is computer generated receipt, hence no signature is required.
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@ .Document Handling Cha?ges
Inspector General of Registration & Stamps
Receipt of Document Handling Charges
PRN 1006202112497 Receipt Date  11/06/2021

Received from Nirman Realtors and Developers Ltd, Mobile number 9867861865; o o 8

amount of Rs.820/-, towards Document Handling Charges for the Document }#
registered on Document No. 7827 dated 11/06/2021 at the Sub Registrar off]
S.R. Borivali 6 of the District Mumbai Sub-urban District

DEFACED

820

R T

Payment Detaiis

Bank Name SBIN Payment Date  10/06/2021
Bank CIN  10004152021061011122 REF No. 116122894891

Deface No  1006202112497D Deface Date  11/06/2021

This is computer generated receipt, hence no signature is required.
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e

|
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i

GRN  MH002097347202122P |BARCODE

Date 10/06/2021-21:59:23 | Form ID

Department  Inspector General Of Registration

Payer Details

Stamp Duty
Type of Payment Registration Fee

TAX ID / TAN (If Any)

PAN No.(if Applicable) ] AACCN7735N

Office Name BRL1_JT SUB REGISTRAR BORIVALI 1

Full Name Nirman Realtors and |3
Location MUMBAI
Year 2021-2022 One Time Flat/Block No. CTS No 738/8

Premises/Building

Account Head Details Amount In Rs. » 5 \‘. .'
0030045501 Stamp Duty 500.00 | Road/Street Azad Link R°“°K§,‘,Naga
0030083301 Registration Fee e 1000.00 Area/LocaI.ity Malad E Mumbai «
Town/City/District
PIN . " |aflof{ojo]oe 7
Remarks (If Any)
PAN2=ALHPD6636P~SecondPartyName=Chandrakant  Electrical and
Contractor.-
Amount In | One Thousand Five Hundred Rupees Only
Total 1,500.00 ( Words
Payment Details STATE BANK OF INDIA FOR USE IN RECEIVING BANK *
Cheque-DD Details Bank CIN |Ref. No. = | 10000502021061002813] 6172604372233
Chegue/DD No. Bank Date |RBi Date | 10/06/2021-22:00:01 ‘Not Verified with RBI
Name of Bank Bank-Branch ' STATE BANK OF INDIA
Name of Branch Scroll No. , Date Not Verified with Scroll ,
Department ID : Mobile No. : 9867861866

NOTE:- This challan is valid for document to be registered in Sub Registrar office only. Not valid for unregistered document.
WP acTe Baw geddl fadam eRrifcrIg @l wwaeren carad o] 3. sl 51 wuaaren

andl.

Page 1/1

HCE T )

Print Date 10-06-2021 10:01:37

e e
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CHALLAN
MTR Form Number-6

]
(G U N
wt? ; < *é\‘)
L‘.‘.A..»- - i P
Xo A%

| GRN MH002097347202122P

sARcODE I HIEEHINERANIONE A H NUHIEHDNNEBI M | Date 10/06/2021-21:59:23|FormID  25.2

Departmenit  Inspector General Of Registration Payer Details
Stamp Duty TAX ID / TAN (If Any)
'l Type of Payment Registration Fee
: PAN No.(if Applicable) | AACCN7735N
i| Office Name BRL1_JT SUB REGISTRAR BORIVALI 1 Full Name Nirman Realtors an
/| Location MUMBAI
; I
| Year 2021-2022 One Time Flat/Block No. CTS No 738/8 A-ot Vpﬂage Mal
Account Head Details Amount In Rs. | Premises/Building k _
; Azad Link Road i Na ar Pathanwadl 4
1} 0030045501 Stamp Duty 500.00 | Road/Street @ g ‘
0030063301 Registration Fee 1000.00 | Area/Locality Malad E Mumbai
Town/City/District
PIN 4 0 0 0 9 7

Remarks (If Any)

PAN2=ALHPD6636P~SecondPartyName=Chandrakant  Electrical and

Contractor~
Amount in | One Thousand Five Hundred Rupees Only
1,500.00 | Words
Payment Details STATE BANK OF INDIA FOR USE IN RECEIVING BANK
Cheque-DD Details Bank CIN | Ref. No. 10000502021061002813( 6172604372233

Cheqgue/DD No.

Bank Date | RBI Date | 10/06/2021-22:00:01 Not Verified with RBI

Name of Bank

Bank-Branch STATE BANK OF INDIA

Nan.z of Branch

Scroll No. , Date Not Verified with Scrolf

Department 1D:

bile No. : 9867861866

QTt - This challan is valid for document to be registered in Sub Registrar office only. Not valid for unregistered document

ol eres gerel foides ®R

Cnean Getnoed Details

W gEandl o] e . Avlt & wwaren srarad W uersl F)

Sr, Mo, Remarks Defacement No. Defacement Date Userld Defacement Amount
1 (iS)-389-7827 0001018946202122 11/06/2021-13:34:30 IGR195 500.00
z (iS)-389-7827 0001018946202122 11/06/2021-13:34:30 IGR195 1000.00
Total Defacement Amount 1,500.00

Page 1/1 Print Date 11-06-2021 01:35:21
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SERVICE AGREEMENT

LS
This Agreement is made and entered into at Mumbai on this U (A/ﬁ/
Day of June, 2021

W

W

BETWEEN

M/s. Nirman Relators and Developers Ltd. a company having its
registered office at, 14, Nyay Sagar Apartment Old Nagardas Road,
Andheri East, Mumbai 400 069, hereinafter referred to as "the

Developer” (which expression shall unless it be repugnant to the
assigns) of the FIRST PART; ..

AND

M/s. CHANDRAKANT ELECTRICAL AND CONTRACTOR, 8\F ‘g’ d 4
its office at, 28, A/1 Guru Tegh Bahadur Soc., Bindra ComPRractt f£2#
Road, Andheri (East), Mumbai - 400 093 hereinafter referred to as
“the Water Pump Supplier” (which expression”shall unless it be
repugnant to the context or meaning thereof mean and include its
successors and assigns) of the SECOND PART;

AND
M/s. MASS ENCLAVE, a Partnership firm, having its registered office
at, Shop No. 04 Ezzi Building, Shiv Shankar CHS Ltd., Barrister Nathpai
Road, Dockyard Road, Mazagaon, Mumbai - 400 010 hereinafter
referred to as “the Confirming Party” (which expression shall unless

it be repugnant to the context or meaning thereof mean and include
its successors and assigns) of the THIRD PART; '

For M/s. Nirman Realtors and Developers Ltd. . For M/s. Chandrakant Electrical & Contractor  For M/s. Mass Enclave

| b&\/ 5\// o i+
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L .
WHEREAS: d < ; )
A. The Developer with the co-ordinatién _of ghé“Sh&ety_Js,_J

implementing Slum Rehabllltauon Scheme on the Plot of land
bearing C.T.S. Nos. 738/B1/A of Village Malad (East), Tal.
Borvali, Azad link Road, Sanjay Nagar Pathanwadi Malad (E),
Mumbai - 400 097 for Shree Azad SRA CHS Ltd., annguphthay

"" o~

the Government of Maharashtra under the Slum
Authority (S5.R.A.) within the framework of D.C.H

Developer has obtained revised Letter of Intent ( Q date th 3 ;
et ﬁ[’; 73

February, 2020 herewith annexed as Annexure “A’\ sugpr&t
the said LOI the Developer has obtained Intimation d&{J :
(1.0.A.) dated 16th February, 2010 and further revised on 11th
March, 2020.

B. The Developer has obtained Commencement Certificate (C.C.)
on 09th December, 2010 and further, re-endorsed on 11th
March, 2020 for the Composite building on the said Plot
comprising of three wings viz. Wing “A & B” for Sale component
and Wing “C” for Rehab Component herewith annexed as
Annexure “B” and started the construction of the said
Composite building.

C. The Slum Rehabilitation Authority has laid down certain conditions in
the said L.O.l issued for the said Slum Rehabilitation Scheme. The
Developer has to comply with the Condition No. 46 (c) of said revised
LOI dated 10t August, 2009 i.e. “That the developer shall execute
Registered Agreement between the Developer, Society and Lift
Supplying Co. or maintenance firm for comprehensive maintenance of
the electro mechanical systems such as water pumps, lifts etc. for a
period of ten years from the date of issue of Occupation Certificate to
the Rehabilitation/Composite building. Entire cost shall be borne by
the Confirming Party and the copy of the registered agreement shall
be submitted to S.R.A. for the record before applying for Occupation
Certificate including Part O.C.”.

But, as the Society is not co-operating with the developer to get this
agreement executed and registered by using delay tactics. Therefore,
the developer has given an written undertaking on oath dated
']_{L706/2021 favoring to “The Executive Engineer”, Slum Rehabilitation &/"‘/
Authority, Bandra East, Mumbai stating that “if any complaint w

For M/s. Nirman Realtors and Developers Ltd.  For M/s. Chandrakant Electrical & Contractor  For M/s. Mass Enclave

Vg W g

-



692

B f e -
{ U ~7 }

regarding maintenance arises from society we will be résponSIb for |
the same”. _f‘wg ‘ }

D. The Developer has completed the entire construction work of the
Rehab Wing i.e. “C” known as “Shree Azad SRA CO*OpGan
Society Ltd.” The building is ready for occupation ;

issue of Occupation Certificate is being sub
Rehabilitation Authority. It is expected that
Certificate will be issued by the Slum Rehabili

E.  The Developer has installed 2 Nos. of Water Pumps in the said. Rehab Q&%
Wing “C” for domestic and flush water Purpose. =

F. The Water pump supplier has agreed to undertake Comprehensive
Maintenance Contract for the 2 Nos. of water pumps installed at Wing
“C” for a period of Ten (10) years commencing from 1t May, 2021 and
expiring by efflux of time on 30% April, 2031 (With grace period of 15
days i.e. 01.05.2031 to 15.05.2031). A Copy of the Contract between
the Developer and the.Water Pump Supplier is attached as Annexure
‘. |
NOW THIS AGREEMENT WITNESSE AND IT IS HEREBY AGREED BY AND
BETWEEN THE PARTIES HERETO AS FOLLOWS:
1. The Developer has completed the construction work of Composite
Building i.e. Wing “C” and likely to obtain Occupation Certificate from ,&N
the Slum Rehabilitation Authority by W

2. The Water Pump Supplier has installed 02 Nos. of Water Pumps in the w
Composite building i.e. Wing “C” of the said Society known as “Shree (- |
Azad SRA Co-Operative Housing Society Ltd.,” registered under No.
No. MUM/SRA/HSG/(TC11698/2009 having its office at, C.T.S.
Nos. 738/B1/A of Village: Malad (East), Tal. Borivali, Azad link
Road, Sanjay Nagar Pathanwadi, Malad (E), Mumbai - 400 097 for
Shree Azad SRA CHS Ltd., The Copy of the Society Registration
Certificate is annexed herewith as Annexure “D”,

3. This Agreement will be valid and subsisting for the period of 10 (Ten)
years commencing from 01st day of May, 2021 to 30th April, 2031
(With the grace period of 15 days mentioned in Clause F herein) or
from date of Occupancy Certificate of the Composite building i.e.
Wing “C” whichever is later.

For M/s. Nirman Realtors and Developers Ltd. For M/s. Chandrakant Electrical & Contractor For M/s. Mass Enclave

s M
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4,  The Water Pump Supplier has undertaken Maintenance Contract for
the 02 Nos. of Water Pumps installed in the E‘ﬁﬁﬁ&”it‘é’:}ﬁﬁ“ﬂﬁfgg 1.€:

Wing “C” for the period of 10 (Ten) years at the charges of

Rs.10,000/- (Rupees Ten Thousand Only) per year subject to
deduction of tax at source at applicable rates as prescribed by the
Income Tax Act,1961 per year plus applicable Service Tax if any. The
net Maintenance Charges (Without deduction of TDS and addition of

5.  The Water Pump Supplier shall give free services for
of 02 Nos. of Water Pumps installed in the Compos

confirming party with effect from 01.06.2021 only for the period of
next 09 years i.e. upto 15.05.2031 and the same shall be payable by
them alone.

6. The Water Pump Supplier shall not increase the maintenance charges
for the next ten yearsl.- However the Service Tax will be as per the
Service Tax Rules, 1994 under the Finance Act, of the Central
Government applicable for the Contract Period if any.

7. The Society shall ensure the security of the 02 Nos. of Water Pumps
installed in the Rehab building i.e. Wing “C” such from theft, careless
operating of the system by the members and/or operators appointed
by the Society. The Society shall be responsible 'f;)r the damage caused
to Water Pumpsr System due to theft, careless operating of the system
by the members and/or operators appointed by the Society or
negligence on their part.

8. The Confirming Party on behalf of Developer undertakes all
liabilities of the developer and will be solely responsible to the
society for any betterment, cause or action which may arise hereafter.
Therefore, henceforth all grievances of society shall directly be

addressed by the Confirming Party alone as Confirming Party has taken
all responsibility of Developer.

For M/s. Nirman Realtors and Developers Ltd. For M/s. Chandrakant Electrical & Contractor  For M/s. Mass Enclave

N W b
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IN Witness whereof the Developer, The Wa
and the Confirming Party have herewith set and subscribed their respective
hands and sealed on the date and the year first hereinabove written. l

SIGNED, SEALED & DELIVERD BY )
Withinnamed “The Developer” )
M/S. NIRMAN REALTORS AND DEVELOPERS) :
Ltd., Through its Authorised Signatory )
MR. AJIT SHREERAM MARATHE E 4

. “=For NIRMAN REALTORS & DEVEL
In the Presence of................. . /'/{i ",,

1'Gm\

SIGNED, SEALED & DELIVERD BY )
Withinnamed “The Water Pump Supplier”)

M/S. CHANDRAKANT ELECTRICAL )
& CONTRACTOR )
)
)

AN \\\/
horised ‘Signatory

through its Proprietor
Shri. Prabhakar Chandrakant Dudhbhate
in the Presence of.................

1. Q\J/\{Y—i i?rcpgfiaimj

SIGNED, SEALED & DELIVERD BY )
Withinnamed “The Confirming Party” )
M/S. MASS ENCLAVE, Through its Partner )

v - v w gy il R Rl ey
Ear Chantralant Deawins! 204 LQnR010:

MR. HAYAT AHMAD ANSARI ) For MASS ENGLAVE
In the Presence of................. »-}/’a

1. 5\’3“\‘%%“‘ | PARTNER ;
k 9\\ 4 .
N

For M/s. Nirman Realtors and Developers Ltd. For M/s. Chandrakant Electrical & Contractor  For M/s. Mass Enclave 1
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BEFORE THE NATIONAL GREEN TRIBUNAL,
WESTERN ZONE BENCH AT PUNE

ORGINAL APPLICATION NO. 82 OF 2023 (WZ)

Abdul Samad Ismail Maknojia &
60 Ors. ..Applicants

V/s.

The State of Maharashtra &
9 Ors. ..Respondents

AFFIAVIT IN REPLY TO THE
REJOINDER OF APPLICANTS

Dated this day of  April 2024

M/s. Jhangiani, Narula & Associates,
Advocates for Respondent Nos. 8 & 9,
“Raj Mahal”, Rear Entrance,

5th floor, 84- Veer Nariman Road,
Churchgate,Mumbai-400 020
Phone:6635690/01/02/03



